DETAILED PUBLIC STATEMENT FOR THE
ATTENTION OF THE EQUITY SHAREHOLDERS OF

PRIMA COMMUNICATIONS LIMITED

CIN:

L65999WB1982PLC065038

Registered Office: Pressman House, 10A Lee Road, Kolkata-700 020,
Tel. (033) 40310810/0811; Fax- (033) 40310813,
Email-ld: primacommunicationsltd@gmail.com

OPEN OFFER FOR ACQUISITION OF 2,52,285 (TWO LAKHS FIFTY TWO THOUSAND
WO HUNDRED AND EIGHTV FIVE) EQUITY SHARES FROM THE EQUITY

sHAREHoLDERs OF S LIMITED

TO AS THE * TARGET COMPANY' OR “PCL ') BY MR. SUNIL KUMAR PODDAR AND

M/S. PODDAR GLOBAL PRIVATE LIMITED COLLECTIVELY

TO AS “THE ACQUIRERS”).

This Detailed Public Slatemsm (DPS")is being issued by VC Carporale Advisors Privat Limited, e
Manager to the Offer (‘M: benalf of the Acquirers, in compliance with regulation 13(4) of
the Securities and Exchange ot (Substantial Acquisition of Shares and Takeovers) Regulations,

2011 and subsequent amendments thereto (-SEBI (SAST) Regulations’) pursuant to the Public

Announcement (PPA") fled on 15,01.2016 with The Calcutta Stack Exchange Limited (-CSE"), the

Securities and Exchange Board of India (*SEBI') and the Target Company in terms of regulation 3(1)

&4 of the SEBI (SAST) Regulations.

I THE ACQUIRERS, SELLERS, TARGET COMPANY AND OFFER:

A. INFORMATION ABOUT THE ACQUIRERS:

A. 1MR. SUNIL KUMAR PODDAR
1. Mr. Sunil Kumar Poddar, /o of Late Shri Ram Karan Poddar; aged about 49 years is residing

at 2A-206, Ran, /an Apartments, Sector - 13, Rohini, Delhi - 110085, Tel: (011)- 2701653534,
email: sunil. poddar@poddar i unil Kumar Poddar is a commerce graduate from
the Universiy o Calcuta having an experiance of more than 25 years n newsprit and supply

in logistical industry.

r Vinay Kumatr Agrows, propristorof Agrawal Vinay & Associatos, Chrtersd Acoourtznts

having office at 1. Shopping arpur, Delhi- 110 092;

R 081 500500 £ agrawalvinay i@ind 105 Com_ hag camed e s canlicats

dated 30th Septemper, 2015 that the Networth of M. Sunil Kurar Pogdar as on 30.06.2015 is

Rs. 32,95,00,000 (Rupees Thirty Two Crores Ninety Five Lakhs Only)

Mr. Sunil Kumar Poddar presently does not hold any shares in the Target Company

Mr. Suril Kumar Poddar has not been prohibted by SEB! anytime from dealing in securlles in

terms of directions issued under section 11B of the SEBI Act, 1992 as amended ("SEBI Act’)

or andier any other regulation made under the EE

A2 MIS. PODDAR GLOBAL PRIVATE LIMITED (PGPL’)

1. Poddar Global Private Limited (CIN: U74899DL1995PTC065141) was incorporated on 7th February
1995 with the Registrar of Companies, N.C.T of Delhi and Haryana in the name of Poddar Distributors
Private Limited. The name was changed to Poddar Global Private Limited and fresh certificate of
incorporation was issued by the Registrar of Companies on 3rd September, 1996. The name of
PGPL was again changed lo Poddar Global Limited and fresh certificate of incorporation consequent

sw

ofincorporation pursuant o conversion to private imited company was fssied by the Regisirar of
s on 26th Oclober 2015, The registered offce of PGPL s situated at 20, Engingers
Toor, Harsh Vinar Crossing, Prampura, Delhi ~ 110034, Ter (011) 27016534/35, Fax

(011) 27016536, Emal mlo@poddargloba\ in.

PGPLis a Supply Chain Logistic Company specializing in Newsprint and Paper Products having
own Supply Chain, Warehouses and Paper Conversion facility and supplies Standard Newsprint
and other Publication paper to majority of Indian Newspapers and Magazines.

3. Mr. Sunil Kumar Poddar and Mrs. Sandeepa Poddar are the directors of PGPL.

s an authorized capital of Rs. 2,00,00,000/- (Rupees Two Crores only) consituting
each and paid up equity sharo capita o
re undred

Oniy)consitating 16,55,330 (Sixiesn Lakhe Thiry Eight Thousand Thrce Hundred and Thiry Oriy)
equty shares of R, 10/ sach, The key sharsholders and Promolers of PGPL are Mr. Sunl Kumar

. Sandaopa Poddar, irs. Ratnl Devt Poddar, Surit Kumar Poddar (HUF). RKP Services
Piivats Limied and Ul Poddar Trust and Master Umahg Trust The shares of PGPL are not sted
on any stock exchanges as of the date of this

5. None of the directors/key employees of PGPL are interested or have any relationship with the
Target Company.

6. PGPL has not been prohibited by SEBI anytime from dealing in securities in terms of directions
issued under secton 118 of the SEBI Act, 1992 as amended (SEBI Act) or under any other
regulation made under the SEBI

7. Brief Consolidated Audited

zn:la\s of PGPL for the last 3 financial years and un-audited
standalone certified financials for the 6 months period ended September 30, 2015 are given

V. FINANCIAL

(Amount Re. in lakhs)
N Year ended | Year ended | Year ended
Particulars 31.03.2015 . 31.03.2013
(Audited) | (Audited) | (Audited)
Total Revenue 97.95 6.16 358
Net Income i.e. Profit/ (Loss) After Tax 7743 488 223
EPS 7.68 0.58 026
Net worth 27137 193.94 189.06

Source: Audited Annual Repons

C.7 The present Board of Directors of PCL comprises of Dr. Niren Chand Suchanti, Mr. Navin Chand
uchanti, Mr. Beni Gopal Pasari and Mrs. Pramina Suchanti.

DETAILS OF THE OPEN OFFER:
The Acquirers are making an Open Offer to acaquire 2.52.285 Equily Shares of Rs. 10/- each
representing 25.01% of total equity and voling share capial of the Company, at a price
of Rs.25/- (Rupees Twenty Five On ) per ety share (ine “Offor Price) payabie I cash (the
fr” or “Open Offer), subject o ihe terms and éonditions mentioned hereimaftr.
D.2. This Open Offer is being made to all the equity shareholders of the Target Company as on
25.02.2016 ("dentified Date”), except the parties to the SPA.
D.3. The payment of consideration shall be made to all the shareholders, who have tendered their
equity shares in acceptance of the Open Offer, within ten working days of the expiry of the
Tendering Period.
As on the date of DPS, no other statutory approvals are required to be obtained for the purpose
f the Open Offer. If any other statutory approvals are required or become applicable, the Offer
would be subject to the receipt of such other statutory approvals.
Offer i ot conditons) upon any minimur levelof sccaptance in tems of the regulaton
T80 ot ihe SR rteAST) Regulations and not a Compelitive Bid in terms of the regulation 20
of the SEBI (SAST) Regu\a ons.
D.6. This Offer s not pursuant to oy global acquisition resulting in an indirect acquisition of equity
shares of the Target
D.7. The Manageno e Ofor V. Corpuva!e AdvisorsPrivats Limited,doss nat hold any equiy shares
in the mpany as on the date Manager to er declare:
undertakes that hey wil ot Geal on ther L sccount e Sty Shares f the Targer Company
during the Offer Period.
This Offer is subject to receipt of statutory and other approvals as mentioned in Schedule VI of
this DPS. In terms of regulanun 23(1)(@) of the SEBI (SAST) Regulations, i he statutory approvals
are not received, the Open Offer will stand withdraw,
The Acquirers do not hove any plans to dispose off or Y othervise encumber any significant assets
of PCL in the succeeding two years from the date of closure of the Open Offer, except in the
ordinary course of business of the Target Company and except to the extent required for the
purpose of restructuring and/or rationalization of the business, assets, investments, liabilities or
otherwise of the Target Company. In the event any substantial asset of the Target Company is
to be sold, disposed off or other
the Acquirers undertake that they shall do so only upon the receipt of the prior approval of the
shareholders of the Target Company through special resolution in terms of regulation 25(2) of
SEBI (SAST) Regulations and subject to the provisions of applicable law as may be required.
Pursuant to completion of this Offer, assuming full acceptance to this Offer, the public shareholding
in the Target Company will fall below the minimum public shareholding requirement as per the
Securties Coniract (Reguiatin) Rules, 1957 as amended he Acquirers underiake that ey wil
take necessary steps to faciltate compliances of the Target Company with the relevant prov
of he Seourties Contract (Regulation) Ruies, 1557 a3 amenged. provisions of SEBI (Listng
Obligations and Disclosure Requirement) Regulation, 2015 and the Regulation 7(4) and 7(5) of
the SEBI (SAST) Regulations and will reduce the non-public shareholding within the period
mentioned therein.
BACKGROUND TO THE OFFER:
(i) The Acquirers have entered into the Share Purchase Agreement dated 15th January, 2016 with
o present Promolers of he Target Company, o acquis fom them n agoregate 7.56,315 (Soven
Lakhs Fifty Six Thousand Three Hundred an
74.99% of the fully paid-up equity and vohng fenore capital of the Targel Cumpa y at a price of
Rs. 25/- per fully paid-up equity share payable in cash (Negotiated Price") for a total consideration
of R 1,89.07,6751: (Rupses One Crores Eighty Nine Lakis Seven Thousand Eight Hundred and
Seventy Five Only). Pursuant lo the execulion of the SPA, this mandatory Open Offer is bein
made by the Asquirers i compliance with the reguiation 3(1) & 4 of the Se8! (SAST) Reguiatons.
(i) the Offer is (0 a
with the change in control and management of e Target Company.
(iiiy This Open Offer is for acquisition of 25.01% of total equity and voting share capital of the Target
Company. After the completion of this Open Offer and pursuant to transfer of equity shares so
acqured under SPA, the Acquirers shall Ikd the majory of he equity Snares by virtue of which
they shall be in a position to exercise effective management and control over the Target Company.
(iv) Subject to satisfaction of the provisions under the Companies Act, 2013, whichever applicable,
andor any otner Regulation(s), the Acauirers intend to make changes In the management of
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v of the Offer is take and change the control and management
o 0 Targat Cormpan. Tho ALXHArore proboss 1o Sominis et espand tne ex/sng bisigass of
the Target Company and may also diversify into other business with prior consent of the shareholders
and in accordance with the faws appiicable

(i) The maximum consideration payable by the Acquirers to acquire 2,52,285 fully paid-up equity
shares at the Offer Price of Rs. 25/~ (Rupees Twenty Five Only) per equity share, assuming full
cceptance of the Offer would be Rs. 63,07,125 (Rupees Sixty Three Lakhs Seven Thousand
One Hundred and Twenty Five Only).
As on the date of PA, the Acquirers have adequate financial resources and have made firm
financial arrangements for the implementation of the Offer in full out of their own sources/ net
worth and no borrowings from any Bank and/ or Financial Institutions are envisaged. Mr. Rohit
Kerwal, roprietorof RN M & Assacatos, Charered Accountanis, (Fin Registraton No. 016682C
lembership No. 305751). having office a . Ganguly Street, 5th Floor, Room No. 5F,
Kolkata- 700 012, Tel (093) 40705052, Ml ' associatesrnm@grmail.com nas certiied vde
their certificate dated 15.01.2016 that sufficient resources are available with the Acquirers for
fulfiling the obligations bt e Ofer
(i) In accordance with Regulation 17 o the SEBI (SAST) Regulations, the Acquirers have opened
crow Account under the name and style of n Offer Escrow Account” with HDFC

[0

Bk Coten, Comial Ploray 38 Sor ot Sond Road, KoKSme700 050 (‘Escrow Banker’) and made

thersin'a Gash deposit of R5. 16,00,000/- (Rupees Sixtsen Lakhs Only) being more than 28% of
 total consideration payable in the Open Offer, assuming full acceptance.

(iv) The Acquirers have authorized the Manager to the Offer to realize the value of the Escrow Account
in terms of the SEBI (SAST) Regulations.

Based on the aforesaid financial arrangements and on the confirmations received from the Escrow

Banker and the Chartered Accountant, the Manager to the Offer is satisfied about the ability of

the Acquirers to implement the Offer in accordance with the SEBI (SAST) Regulations. The

Manager to the Offer confirms that the firm arrangement for the funds and money for payment

through verifiable means are in place to fulfil the Offer obligations.

V. STATUTORY AND OTHER APPROVALS
The Offer is subject to receiving the necessary approval(s), if any, from Reserve Bank of India,
under the Foreign Exchange Management Act, 1999 and subsequent amendments thereto, for
acquiring equity shares tendered by non-resident shareholders, if any. In the event such approvals
from the RBI are not submitted, the Acquirers reserves the sole right to reject the equity shares
tendered by such shareholders in the Open
(i) s on the dats of this DPS, thers are no other stautory approvals and/ or consents required
v, the Offer would be subject to all statutory approvals as may be required and / or may
subsequéntly become necessary 1o acauirs a any fater dat
(iii) The Acquirers, in terms of regulation 23 of the SEBI 1SAST) Regulations, will have a right ot to
proceed with the Offer in the event the statutory approvals indicated above are refused. In the
event of withdrawal, a PA will be made within 2 working days of such withdrawal, in the same
newspapers in which this DPS has appeared.
In case of delay in receipt of any statutory approval, the SEBI may, if satisfied that delayed receipt
o the requisit approvals was not due o any wilfl defaultor neglect of the Acquirers or faiure
of the Acquirers o diigertly pursue me ‘epplication for the approval, rant extension oftme for
he pLTDOSe, SUbJSCt 1 the ACGUers agreag o pay ntorest 10 the Sharholders 8 drected by
e SEBI, I erms of regutation 18(11) f the SEBI (SAST) Regulatins. Furiner.  delay occurs
n account of willful default by the Acquirers in obtaining the requisite approvals, regulation 17(9)
fthe SEBI (SAST) Reguiatons wil a\su become applicable and the amount lying in the Escrow
Account shall become fiable to forfeiture.
(v) No approval is required from any bank or finangial institutions for this Offer.

VIl TENTATIVE SCHEDULE OF ACTIVITY:

=

(i)

Activities Date Day
Date of the PA 15.01.2016 Friday
Publication of Detalled Public Statement in newspapers 22.01.2016 Friday
Last date of Filing of the Draft Offer Document with the SEBT 01.02.2016 | Monday
Last date of a Competing Offer 15.02.2016 | Monday
Identified Date” 25022016 | _Thursday
Date by which the Letter of Offer will be dispatched (o the

03.03.2016 | Thursday
Last date for upward revision of Offer Price and/or Offer Size 04.03.2016 Friday
Last date by which Board of the Target Company shall give its

09.03.2016 | Wednesday
‘Advertisement of Schedule of Activities for Open Offer, status of
statutory and other approvals in newspapers and sending the

to SEBI, Stock Exchanges and Target Company 10032016 | _Thursday

Date of of tendering period 11.03.2016 Friday
Date of closing of tendering period 28.03.2016 Monday
Date by which communicating rejection/ acceptance and
payment of for applications accepted 12042016 |  Tuesday

“Identified Date is only for the purpose of determining the names of the shareholders as on such

Leter of Offer would be sent. All owners (registered or unregistered) of equity
shares of the Target Company (except the parties to the SPA) are eligible to participate in the Offer
any time before the Closure of the Offer.

Vil PROCEDURE FOR TENDERING THE SHARES IN CASE OF NON RECEIPT OF LETTER OF

All owners of Equity Shares (except the parties to the SPA) whether holding Equity Shares in

dematerialised form or physical form, registered or unregistered, are eligible to participate in the

Offer any time before closure of the tendering peri

(i) There shall be no discrimination in the acceptance of locked-in and non-locked- in shares in the
Offer. The residual lock-in period shall continue in the hands of the Acquirers. The shares to be

Offer must be free from all liens, charges and encumbrances and will be

acquired together with the rights attached thereto.

(i) Persons who have acquired the Equty Shares ofthe Targat Company but whose names do not

et Company after the onited
Bate or those wh have ot received the Letir of Offr, may alse partcipats i this Ot

The Open Offer wil be Implemented by the Acquirers through the Stack Exchange Mechanism
made available by the Stock Exchange in the form of a separate window (*Acquisition Window’)
a5 provided under the SEBI (SAST) Regulaions and SEBI Circuler RS RaleYeR Aisn s
dated April 13, 2015 issued by S

BSE Limited shall be the deslgnaled Stock Exchange for the purpose of tendering shares in the

() The Acaquirers have appointed JRK Stock Broking Pt, Ld. for the open ofer through whom the
d settlement of the Offer Shares tendered under the Open Offer shall be made. The

(0]
hereunder. (AmountRs.inlakhs) | Ill. SHAREHOLDING AND ACQUISITION DETAILS:
Particulars Audited The current and proposed shareholding of the Acquirers in the Target Company and the details
3010972015 Py sosa0ts | srgazors of their acquisition are as follows
(Certified & 03 03 0 sr. Particulars Mr. Sunil Kumar | Mis. Poddar Global acquired under the
Poddar G q
Unaudited) No. Poddar Private Limited
Total Revenue 21890.90 47471.72 32351.70 2710350 —No. of “No.of
Net Income (PAT) 725.05 1515.94 1393.10 1093.99 Equity Shares & % | Equity Shares & % P
EPS (Rs) 44.26 9253 92,08 7257 1 before PA, i.e. 15.01.2016 Nil Ni Date or
Net Worth/ T1331.07 10606.02 8603.47 6791.66 (0.00%) (0.00%) )
Fund 2 on the date of PA as acquired 2,37,187 519128
A3 There is no person acting in concert (PAC’) wilh the Acquirers for the purpose of this open offer mmgh 'SPA dated 15.01.2016 (33.52%) (51.47%)
in terms of regulation 2(1)(q)(2) of the SEBI (SAST) Regulations.
" 3. [ Shares to be acquired in the Open Offer 126,142 126,143
o 'T’:‘FZR';_AIT'TSA:T"UT THE ffl:-LERs i o cesapancesy 12.50% 1251% ©
1. The detalls of Seflers are as follows: 7 Shares acquired between The PA Gate and T T
Sr. [Name of | Nature | Residential No.&%of Shares/| No. & % of _[Post sale the DPS date (0.00%) (0.00%)
No-the ors ok | Address Voting Rights held | Shares/ Voting 5. | Post Offer shareholding (On Diluted basis, 363329 645,271
y before entering | Rights proposed 7
e oPA dted | oo as on 10th working day after closing of 36.02% 63.98%
15.01.2016 through the SPA tendering period)
dated 15.01.2016| * Assuming all the equity shares which are offered and are accepted in the Open Offer.
1. |Dr.Niren | Individual| 142 Maker Towers | 84028 84028 NIL IV. OFFER PRICE: (vi) Al the shareholders
hand H, Cuffe Parade, 8.33% 8.33% () The equiy shares ofthe Target Company are isted a the CSE only. The Scrip Code of PCL i3
|Suchanti Mumbai 400 005 26156 on he CSE. The matkeiabc o for cquky share i 1 (One. This acausion of shares
i< Gract Sniion 55 mer ha requintion 31 amd s e equiations.
2 [urs. Sujatal Individual ,:"%m?;f;’;:;f’s Frateis s NIL (i) Since thre has been no tading in e equiy shares of the Targel Company on the GSE forlast
e e g g any years, the equily shares of the Target e not frequently traded within he meaning
lumbai uv definition ‘1requent\y tmded shares” under regulation 2(1)(j) of the SEBI (SAST) Regulations
3. [V Navin _[individuai | 10A Paramount, 321888 321888 NI and therefore fr as been determined taking into account the parameters as set out
Chand 5 Ballygunge 31.91% 31.91% nder oo ton s (5)of ths SEBI (SRS, Aeguatine, o undes
Suchanti Circular Road, st Particulars Price
Kolkata-700 019 No. (In Rs. per share) at the SEBI
4 [wrs Individual| 10A Paramount, 56271 56271 NIL
B ina 3 Baiygunge ey ey 1. | Negotiated Price under the SPA Rs. 25/-
Suchanti Circular Road, 2. | The Volume- Weighted Average Price paid or payable f Not Applicable
Kolkata -700 019 acquistons by the Acqurers durig fity two (52) weoks mmediately

B.2. The Sellers form part of the Promoter Group and are declared as the Promoters in the declaration
filed with the CSE under the SEBI (SAST) Regulations and other applicable regulations. They

do not belong to any group.

None of the Sellers mentioned above are prohibited by the SEBI from dealing in the securities,

in terms of direction issued under Section 11B of SEBI Act as amended or under any other

Regulations made under the SEBI

INFORMATION ABOUT THE TARGET COMPANY:

[

oo

Limited (‘PCL") as a Public Limited Company
B aren 5B e e of M Holdings Limited in he state of VWest Bengal and
obtained the Cerificate of Commencement of Business pursuant (o Section 149(3) of the
Companies Act, 1956 from the Regisrar of Companies, West Bengal vide certificate dated 20th
Aprl 1882, The CIN of PCL is LGSS9WE 1982PC055035. Tho Regitered Offce ofthe PCL
s presently situat ressman House, 10A Lee Road, Kolkata- 700 020, Tel. No.: (033)
RO 0BT Fon- (033; 30910815, E-ailprimacommunicationsid@gmal.com.
©:2 Tho Authorised Share Capial of PCL i Rs. 500.00 Lakbs dvided no 5000.000 Equly Shares
of Rs. 10/- each. The Issued, Subscribed & Paid-up Capital of the PCL is Rs.
comprising of 10.08,600 equly shares of Rs, 10 ¢ oS ditnen it cunnecuwly
both the National Securities Depositories Limited and Central Depositories Services (India)
Lo e 1SN of PG & INET20831014 & he mareiatie ot or equity share s 1 (One).
.3 The main abject of the Target Company is to carry on the business of corporate, public and
investor relations and advertising agents efc.
C.4 As on date, the Target Company does not have any partly paid-up equity shares. There are no
tanding warranis or options or similar instruments, convertble info Equity Shares at a later
stage. No shares are subject to any lock in obligations.
The squly shares of PCL are sed at The Caloutta Stock Exchange Limited (GSE")only. The
equily shares of PCL are infrequently on CSE within the meaning of definition ‘frequently
iradod shares: under raguiation 2(1)) of ine SEBI (SAST) Reguiations.
Brief audited financial information of PCL as per the Audited accounts for the year ended
31032013, 31.03.2014, and 31.03.2015 are as follows:

o

I
£

preceding the date of P/

3. [ Highest price paid or payab\e for acquisitions by the Acquirers Not Applicable
during twenty six (26) weeks immediately preceding the date of PA
4| The Volume-Weighted Average Markst Price of shares for a Not Applicable
period ofsixy (60) rading days immediately proceding the date
the PA as traded on the Stock Exchange where the maximum
ol ot hadh ing in the shares of the Target Company are
recorded during guch period
5. | Other Financial Parameters as at 31st March 201
(a) Return on Net Worth (%) 28.53%
(b) Book Value Per Share (Rs.) 26.91
(c) Earnings Per Share (Rs.) 768

. Rohit Keiiwal, Propristor of R N 1 & Associates, Chartered Ascountants, (Firm Registation
0. 016 mbership No. 305751). haying office at 41, B.8. Ganguly Sireet Sth Fioo

comacl detals of the buying broker are as mentioned below.
e: JRK Slock Bmking va Ltd
Adaress. Toba Court House Corner, 3rd Floor, Room
et 700 001 TN, 3540172777, P N 03540774700, Ev \NFO@JRKGROUF\N
Contact Person: Mr. Birendra Kumar Jain
who desire to tender their equity shares under the Open Offer will have to
Intimate ther respective stock brokers (Seling Brokers”) witin the normal trading hours of the
jary Market, during the Tendering pe
(i) Such Shares would be ransforrad 10 & spec\a\ account of the clearing corporation specifically
for this purpose prior to placing the bid. The stock brokers shall also forward to the Clearing
Corporation such detalls regarding the shares lendered as may b required by the Merchant

() A separal Acquision Window wi be provided by the stack exchange to faciate placing of ol
e Selling broker can enter orders for dematerialized as well as physical Equity shar
(®) The Lener o o«er a\ungwnn a form of acceptance cum acknowledgement wou\d also be avanable
and can aiso apply

Toums rom he Sa webote

(xi) No indemnity is needed from the unregistered shareholders.

IX. DETAILED PROCEDURE FOR TENDERING THE EQUITY SHARES IN THE OPEN OFFER
WILL BE AVAILABLE IN THE LETTER OF OFFER

X. OTHER INFORMATION:

(i) The Acquirers and its directors, the Sellers and the Target Company have not been prohibited
by SEB from dealing n the sscurites under directions fssued pursuant o Section 115 or under
any other regulations made under the

(i) The Acquirers accept full responsibiliy, |omlly and severally, for the information contained in the.
Public Announcement & Detailed Public Statement and also for the obligations of the Acquirers.
laid down in the SEBI (SAST) Regulations.

(). The Acquirers havo appointed Niche Technologies Pyt. Ltd having office ot D-511, Bagree

71,8 R B Basu Road, Block ‘C', Kolkata- 700 001, Tel No. (033) 22357270/71; Fax
(033; 315 6855, E-male mche«eehp\@mche‘ecnpl com, as the Registrar (o the Offer. The
ontact Person s Mr. S. Abba:

() The Acquirers have appointed 7 con rporate Advisors Private Limited as the Manager to the Open

uant to regulation 12 of the SEBI (SAST) Regulations.

(v) This Detailed Public Statement will also be available on SEBI's website at www.sebi.gov.in.
Issued by Manager to the Offer:

- Contact no. 033 4705083 E-Mai com
Vag el corihts deiod 18,01 2016 has staled tha the fair s equity TSl (Targel
er equily s
In e parameters considered and presented in the table above, in the opinion of the
Acquire g oot s Ofer e Ot orcs of Ra 281 per equty share is justified in terms

of reguiation 8 (3) of ine SEBI (SAST) Regulations

(iiiy There have been no corporate actions in the Target Company warranting adjustment of relevant
price parameters,

As on dalg thero is o revision in Open Offer prce or Open fer Size. n case of any revision in

th or Offer Size, the Acquirers shall comply with regulation 18 of the SEBI (SAST)

Regulations and ail ther applicable prowsions of s SEBI (SAST) Regulations

{fthere is any revision in the Offer Prios on agcoun offulure purchases | compeling ofers, it will

be done only up to the period prior to three (3) working days before the date

W

VC GORPORATE ADVISORS PRIVATE LIMITED
SEBI Registration No. INM000011096

{Contact Person; M. Anup KumarSharma)
2nd Floor, Suite No.— 2C, Kolkata-700 013

Prione No (033; 25253940, Fax: (033) 2225-3041, E-mail: mail@vecorporate.com

ON BEHALF OF THE ACQUIRERS:

Sdi- For Poddar Global Private Limited
Sunil Kumar Poddar Sdi-

(Sunil Kumar Poddar)

(Director)

of the tendering period and would be notified to shareholders.

Place: Kolkata Date: 22.01.2016




